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■La IHalaiA. 1 ■ Mfcxm  m w i f  of m w  \Btti i k *
■ id o t ) : No decision has been taken
00 the question.

Low xthrw
C1S. Shri Doraiswami flounder: Will 

the Minuter of Railways be pleaaed 
to state how the locomotives purchas
ed during 1955-56 and 1968-S7 were 
allotted lor each Railway Zone?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): A statement 
giving the required information is 
placed on the Table of Lok Sabha. 
[See Appendix II, annexure No. 134]

Sugar Factories
816. Shri K. N. Paadey: Will the 

Minister of Food and Agriculture be
pleased to lay a statement on the 
Table of the Sabha showing:

(a) the names of the sugar factories 
at present being run by the authoris
ed controllers appointed by the Cen
tral Government;

(b) the names of the sugar factories
which made profit during the year
1956-57 and those which underwent 
loss and why; and

(c) whether it is a fact that Ram
Lakshman Sugar Mills, Mohiuddm- 
pur though being run by an authoris
ed controller has not yet provided tlfi
workers with a canteen and rest 
house as required by the Factories 
Act?

The Minister of Food aad Agricul
ture (Shri A. P. Iain): (a) The
following sugar factories are at pre
sent being run by the authorised con
trollers appointed by the Central 
Government under the industries 
(Development and Regulation) Act, 
1951:

(i) M/s. Ishwari Khetan Sugar 
Mills Ltd, Lakshmiganj.

(ii) M/s. MShwshwari Khetan 
Sugar Mills Ltd, Ramkola.

(iii) M/a. Vishnu Pratap Sugar 
Works Ltd* Khadda.

Maintenance Ordinance
(iv) M/s. Ram Luxman Sugar 

Mills, Mohiuddinpur.
(v) M/s Shree Janki Sugar 

Mills & Co., Doiwala.
Besides, the following two sugar 

factories are under supervisory con
trol of the Government under the 
Essential Commodities Act, 1955.

(1) M/s. Sugauli Sugar Works 
Ltd, Sugauli.

(u> M/s S B Sugar Mills, 
Bijnor
(b) The sugar season is reckoned 

from 1st November to 31st October. 
As such it is not yet possible to
indicate profits or losses for the year 
1956-57

(c) The question of providing can
teen and rest house for the workers 
is being considered by the authorised 
controller.

STATEMENT RE REVOCATION OF 
ESSENTIAL SERVICES MAIN

TENANCE ORDINANCE
Mr. Speaker: I have received

notice...
Shri A. K. Gopalaa (Kaaergod): 

With your permission, may I make 
a request to the Prune Minister re
garding an important matter?

Mr. Speaker: The hon. Member 
might have informed me earlier. Can 
he not wnte to me saying what exact
ly he wants? Can it not stand over 
till tomorrow?

Shri A. K. Gopalaa: Since the 
strike has been withdrawn, I want 
the Prime Minister to mnridwr even
in his speech he has said that he will 
consider—whether the steps that had 
been taken at the time of the strike, 
such as the issue of the Ordinance 
and also the bringing forward of the
Bill, should not be revoked. Since day
before yesterday and yesterday, thare 
had been several meetings and de
monstrations in the country a^instthe
Bill. The Prime Ministar had already
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unirf in hi* speech that It need not
and will not take effect I would re
quest the Prime Minister to consider
this question, so as to create a good
atmosphere in the country. Govern
ment had certainly given some
concessions, but in order to create a 
good atmosphere in the country, I
request the Prime Minister to see 
that the Ordinance is withdrawn and
the Bill is not proceeded with, and
the other steps that were to be taken 
are not taken.

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehra): A little while ago, my col
league the Home Minister, in per
forming a formal function, that is,
laying the copy of the Ordinance on
the Table of the Bajya Sabha, added
that Government have advised the
President to revoke the Ordinance;
and it is hoped that in the course of
a day or two, the President will issue 
such orders. That is all that I wish
to say at present.

MOTION FOR ADJOURNMENT
Exp l o s io n  in  D elh i

Mr. Speaker: I have received
notice of an adjournment motion
from Shri Surendranath Dwivedy,
which reads as follows:

"The bomb explosion in Bal- 
limaran in Delhi on Saturday, the
10th August, 1957, at 8*30 p.m.
as a result of which a feeling of
insecurity has been created
amongst the citizens of Delhi."

It is said to have taken place on the
night of Saturday, that is, day be
fore yesterday.

The Minister of Beane Affairs
(Pandit G. B. Pant): Hie hon. Mem
ber seems to have been misinformed.
A small cracker exploded on the
balcony of a house in a mohalla
which is properly known as Balli- 
maran, Delhi, at about 8-30 p.m. on
Saturday. There was absolutely no

loss either to property or to penoo.
The police readied that hOuse at
once, and they started investigation.
There is no sense of insecurity any
where, and 1 would assure the hon.
y«nTihfcr that he has no reason to be
afraid of the security of anyone, in
cluding himself.

Shri Sureadraaath Dwivedy (Ken-
drapara): I only wish ,to say that
on the 8th inst. also, there was a 
bomb explosion, in which about 10 
persons were injured. That is 
admitted by Government. And this 
explosion comes just after that inci
dent.

May I remind the House that on
21st June, 1956, when the first bomb
explosion occurred in Delhi, the same
story was repeated that it was a 
cracker, but ultimately, it was found
that in September it took such a 
turn that the whole country and the
whole of Delhi were agitated that
ultimately Government ordered an 
enquiry into the matter. As yet, the
report has not been published. Neces
sarily, when these things occur one
after the other, there is a certain
amount of feeling of insecurity
amongst the people. The Home Mi
nister assures us that there is abso
lutely no cause for alarm. But at the
«m * time, I would like to know
what has happened to the report, and
what action has been taken thereon.
Since this incident 'happened on the
8th inst., why did the police not ttke
adequate measures?

In regard to the incident on the
8th inst. you should know that that
occurred when the Muharram proces
sion was passing; and in 1956, almost
at the same place, when the Mehar- 
ram procession was going, the bomb
explosion took place.

Therefore, I find that there is
neglect on the part of the police, and
there is no awareness of the situation 
on the part of the authorities con
cerned.




